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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD
BENCH : AT HYDERABAD

29-11-90,

DA No,973/90. ‘ Date of JqumanﬁE

V.Nagabhusanam,
«+sApplicant
Us.

1+ The Cnief Personnel Officer,
Bouth Eastern Railuay,
Garden Reach, Calcutta.

2. £E.K.George, Idérial Inge ctor,
C.m.L.0ffice, S5.E.Railuay,
Carden Reach, Calcutta=43,

3, V.R.Madiya,
Officiating A.M.E.,
S.z.Railyay, Kharagpur.,

essespondents

Counsel for the Applicant : Shri P.B.Vijayakumar

Counsel for the Respondents @ Shri N.,R.Jevaraj, SC

THE HON'BLE SHRI 8.N.JAYASIMHA : VICE-CHAIRMAN
THE HON'BLE SHRI D.SURYA RAQD : MEMBER (JUDICIAL)

(Judgment of the Division Bench delivered by
Hon'ble Shri B.N.Jayasimha, YC).
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The applicant vho is working as Senior Foremap

i
(Electriai)in South Eastern Railuay has filed this ap

cation guestioning the procsedings No.DOCPO(G)/CON/SBR

dated 23-10-1990 issued by the Chief Personnel OPPice
|

South Eastern Railway, i.e. the 1st respondent herein

24 The applicant states that the posts of Asst.ls

for Rlys

pli-
/38/90

L,

chanical

Enginser (Loco Gr.'B') in the Mechanical Department to the

extent of 75%  are to be filled-up by ©: promotion of
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n the
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basis of written test and viva-vace., Twenty four pers
L ||
| :

were called Far‘written test.

Four persons including

for written test on 3-8-1003,
|

' H
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Consequently all%i

applicent passed the written test.
four persons including the applicant asked to attend t

interview on 9-10-1950, After the intervieu, a memo

ey g —

o

|
23-10-1990 was issued including the names of responde

No.2 and 3 in the provisional panel. Aggrisved by his

inclusion in the provisional panel, the applicant has'

o &

this application, urgingifhe action in exeluding his name &s

arbitrary and that the 0.P.C. has proceeded tg preparF

panel taking extranegus matters into consideration,

2. We have hsard Shri P.B.Vijayekumar, learned col
I

'l
for the applicant and Shri N.R.Devaraj, learned standi

ons

The applicant also appkared
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counsel for the Respondents who takes netice at the admission

|
stage. Shri Devaraj contends that under rule 18(iu)(%

Railway Servants (Discipline & Appeal) Rules, an emplo

aggrieved by any order which denies or varises to his %
advantage his pay allowvances, provident fund benefiﬁsi
service gratuity or other conditions of service as reg
by rules can prefer an appeal under the statutory rul§
The applicant has not exhausted the alternate remedy é
to him and the application is therefore premature, T%
an appeal would lie sven in matters of supperssssion i

'N-(f.u-'r) M grandi

motion has been clarified in idewtisal rules 1.e. 5Ub7
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of Rule 23 of the C.C.S.(CCA) Rulas. In the circumstances,
the point raised by Shri Bevraj has to be uphelid and under

section 20 of the .Administrative Tribunals Act, 1985, it is

incumbent upon the appllcant to exhaust all other renedles
|
availabie under the service rules before approaching this

Tribunal, Since the applicant has a right of appeaL!and
|

since he has not exhausted the remedy, the applicati?n Herg

A ‘
bonlre dismissed as premature, It is open to the applicant

to prefer an appeal inaccordance with the rules, No]urder

as to costs.
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.N,JAYASIMHA) (D.SURYA RAQ) |
Ulce-Phalrman Member (3)
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Dated: 29th November, 1899, !
Dictated in Open Court, !

avl/ %YkﬂﬁfﬁJ“Jﬂ ;

=S
$» DEPUTY REGISTRAR
(Jualj.

The Chief Personnel Officer, South Eastern Railways, .
Garden Reach, CALCUI'TA, !
I
One copy to Mr. P.B.Vijaya Kumar, Advocate, i
H, No.1-8-7/1, Chikkadpally, Hyderabad.
|

One copy to Mr, N,R.Devraj, SC for Railways, CAT, Hyderabad,

Mr.E, K, George, Inerial Inspector,CME Qffice,
S.E, Railways, Carden Reach, CALCUTTA.

Mr.V,R, Madiya, Cfficilating A.M,E, S.E, Railways,
FKHARAGPUR,

One spare <CopVe
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CHECKED BY

APPROVED BY
TYPED BY COMPARED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH ATHYLDERABAD.

THE HON'BLE MR.B.N.JAYASIMHA : V.C,
' AND :

THE HOMGBLE MR.D.SURYA RAO : M(J)
AND

THE-HON BEEMR-I-NARASIMHA-MUREY s M{I).
AND

THE _HOMNBLE MR, K. BAEASURRAMANT ANLM( A )

DATE:M-’ : &9, ”, 6()‘
ORDER / SUICEVENT s

M.A. /R.A./C.A/No, -

in
0.A.No. q *73, ?D .
Fi'll'-i .E-EI' -, 3 e 2

igsued—
-Artosed,
Bismi-ssed—feor—default.—,
'D. . i ,l ] 3

Dismissed. .
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